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ORDER 
 

Per Satbeer Singh Godara, Judicial Member: 

 
This Revenue’s appeal for Assessment Year 2021-22 arises 

against the CIT(A)/NFAC, Delhi’s DIN & order No. 

ITBA/NFAC/S/250/2023-24/1058430665(1) dated 04.12.2023, 

in proceedings u/s 143(3) of the Income Tax Act, 1961 (in short 

“the Act”). 

 
2. Heard both the parties at length. Case file perused. 

 
3. We notice at the outset during the course of hearing that 

the Revenue’s sole substantive ground herein seeks to revive 

the Assessing Officer’s action adding the amount in question of 

Rs.7,66,23,600/- as the assessee’s under-reported rental 
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income in his assessment order dated 29.12.2022 which has 

been reversed in the CIT(A)’s lower appellate discussion. 

 
4. That being the clinching factual position, the Revenue 

could hardly dispute that the tribunal’s earlier order dated 

02.12.2025 involving it’s appeal ITA 338/Del/2024 for preceding 

assessment year 2018-19 has already upheld the CIT(A)’s 

identical findings that the Assessing Officer could not have 

simply adopted the online portal property.sulekha.com’s rental 

rate. We further make it clear that there is no distinction on 

facts and law pinpointed at the Revenue’s behest in both these 

assessment years. We thus adopt judicial consistency to uphold 

the learned CIT(A)’s detailed discussion deleting the impugned 

under-reporting of rental income addition in very terms. 

 
5. No other ground or argument has been pressed before us. 

 
6. This Revenue’s appeal is dismissed  

Order Pronounced in the Open Court on 09/01/2026. 
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Accountant Member                              Judicial Member 
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